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M.S. 1&ikhejee, A11. 

ilr, Gupta, id. Counsel for the petitoner, Submits that 

the grieIancé of the petitioner has already been met and he submits 

.n instjction from his client that he does not want to pursue 

the matter. 

In the circumstances, the CSS8 jS disposed of as withdrawn 

without paSsing any order as to costs. 

Fir, P1Jkherjee, id, Counsel, is present for the respondents. 
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